State Vs Anita

FIR No. 2272018
Under Section 302 TPC
PSs Daryva Ganj

18.06.2021

Proceedings conducted through Video Conferencing.

Present application has been filed on behalf of
accused/applicant named above for grant of interim bail.

Present: Sh Anil, Ld. Addl. PP for State {(through VC).
10) is also present (through VC).
sh. Sandeep Gupta, Ld. LAC for accused/applicant

(through VC).

Heard. Perused,

IO submits that as per SCRB and even NCRBE no
other case was registered against accused/applicant.

L.d. Addl. PP for State submits that nominal roll of

accused/applicant be called from concerned Jail Supdt to verify
the actual custody period of accused/applicant.
The concerned Jail Supdt is directed 0 file nominal

roll of accused/applicant in court on 22.06.2021.

pak Dabas)

ial Judge, NDPS
fral) Tis Hazari Courts
jethi/18.06.2021




State Vs Faisal

FIR No. 356/2019

Under Section 302/34 1PC
PS Ssarai Rohilla

18.06.2021

Proceedings conducted through Video Conferencing.
Present  application has been filed on behalf of
accused/applicant named above for grant of interim bail.

Present: Sh Anil, Ld. Addl. PP for State (through VC).
10 is also present (through V).
5h. Maohd. Saleem, Ld. Counsel for
accused/applicant (through VC).

Heard. Perused.

Ld. Counsel for accused/applicant submits that
accused/applicant is not well and he is admitted in jail hospital.
It is further submitted that a report regarding medical condition
of accused/applicant be called from concerned Jail Supdt.

Request is allowed.

Report  regarding medical condition of

accused/applicant be called from concerned Jail Supdt for

21.06.2021.

(Deepak Dabas
ASJ/Special Judge, NDPS
{Central) Tis Hazari Courts

Delhi/18.06.2021




State Vs Deep Maohd. {(Sharukh Khan)
FIR No. 022021

Under Section 2029 NDPS Act

PS LP.Estate

18.06.202)

Proceedings conducted through Video Conferencing.
Present application has been filed on behalf of
accused applicant named above for grant of regular bail,

Present: Sh Anil, Ld. Addl. PP for State (through VC).
10 is also present (through VC).
None for for accused/applicant.

Heard. Perused.

None has appeared for accused/applicant since
morning.

Application in hand is hereby dismissed for non-

appearance as well as for non-prosecuti

(Deepak Dabas)
ASY/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/18.06.2021




State Vs Rabul S's Vijay Sharma
FIR No. 3272020 '
Under Section 302201734 IPC
PS Wazirabad

15,06 X021

Procecdings conducted through Video Conferencmz.

Present  application has been filed on bebalf of
accused applicant named abeve for grant of interim bail.
Present Sh Anil, Ld Addl. PP for Suase (theoush VO

'O Insp. Guishan Gupea is 2lso presest { txroogh

;;? *C:-.inse“i for accused/applicam (Sxoegh VO

Heard. Perusec.

Ld. Cosnsel for acosediapplicam subcss o
father of accused/applicant is not well and be is 1 be operased
upon on 21062021 Mother of accusediapplicamt & B5%
disshled The brother of accusediapplicant had Gllen Som
rerrace of their house and had sestained fracrare i his leg. There
is nobody in the family of accused/applicant 1o ke care of his
father after his operation. Ld Counsel further sebmits
accused/applicant is ready and willing to abide by anv'all e
conditions which this court may impose upon accused appiicam
while releasing him from jaii.

On the other hand, 1Ld Addl PP for State has
stronglv opposed the application in hand on the ground B
ons against accused‘application are of very seTious Datare.

IDinhﬁrﬁmhﬁmﬁﬂmMﬂmd
father of accused/applicant have been found to be genuine and
21.06.2021.

allegati

father of accused‘applicant is o be operated upon on
O has conceded that mother of accused/applicant s differently

1
abled and brother of accused/applicant is having plaster oo his

DA« *”5 (0%




ls 1

keeplog o view e aloresald  fags  and
Clroumstances, accusediapplicant is admitted to interim bail for a
period of 15 days from the date of his release from jail on his
furmiahing |:|'|*-|.I1t.|'| bond i e swm of R, 25,0000 with two
wuretien 10 the ke amount 1o the satisfaction of this court,
v cusediapplicant shall surrender before concerned Jail Supddt on
expiry ol period of interim batl,

Application in hand stands disposed ol accordingly.

Copy ol order be semt (o concerned Jatl Supdt as

well as 1o Ld Counsel for accused/applicant through e-

matlapproved electronic mode. Mﬁb -
'II,I'}II
g!«,fﬁ\f\

U‘u*t-'pnk Dabas)
ASYSpecial Judge, NDPS
(Central) Tis Hazari Courts

Dethi/18.06.2021




State Vs Ranjit and Ors.
FIR No. 28/2021

Under Section 20 NDPS Act
PS NDRS

18.06.2021

Proceedings conducted through Video Conferencing.
Present: Sh Anil, Ld. Addl. PP for State (through VC).
10/51 Sanjay Kumar is also present (through VC).

Heard. Perused.

Present application has been filed by I0/SI Sanjay
Kumar regarding proceedings under Section 52A(2) NDPS Act.

Same be put up- before Ld.

CMM/Central/THC/Delhi for 19.06.2021.

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/18.06.2021




State Vs Ramesh Kashyap
FIR No. 2432020 :
Under Section 307/34 IPC & 27 Arms Act
PS Timarpur

18.06.2021

Proceedings conducted through Video Conferencing.
Present application has been filed on behalf of
accused/applicant named above for grant of interim bail.
Present: Sh Anil, Ld. Addl. PP for State (through VC).
10 is also present (through VC).
Ld. Counsel for accused/applicant (through VC).

Heard. Perused.
Ld. Counsel for accused/applicant submits that

present application has been filed on behalf of accused/applicant
named above for gram of interim bail for a peried of 90 days on
the basis of minutes of meeting of HPC dated 04.05.2021.

IO submits that accused/applicant was never
involved in any other case.

Keeping in view the aforesaid facts and
circumstances, the concerned Jail Supdt is directed to release
accused/applicant on interim bail for a period of 90 days from the
date of his release from jail on his furnishing personal bond in
the sum of Rs. 25,000/ to the satisfaction of concerned Jail
Supdt. Accused/applicant shall surrender before concerned Jail
Supdt on expiry of period of interim bail.

Application in hand stands disposed of accordingly.

Copy of order be sent to concerned Jail Supdt as

well as to Ld. Counsel for accused/gpplicant through e-

mail/approved electronic mode. 1_4}1"

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/18.06.2021




State Vs Kapil @ Kohli
FIR No, 3272020
lJl_uh-r Section 302/201/34 1PC
Prs Wazirabad

18.06.202]

Proceedings conducted through Video Conferencing,.
Present application bhas been filed on behalf of
accused/applicant named above for grant of interim bail.

Present: Sh Anil, Ld. Addl. PP for State {through VC).
1) is also present (through VC).
Ld. Counsel for accused/applicant (through VC).

Heard. Perused.

Report  regarding  medical  condition  of
dccusedZapplicant has been received from Jail,

At this stage, Ld. Counsel for accused/applicant
submits that she is not pressing the present application and the
same may be disposed of as not pressed.

Request is allowed.

Application in hand is hereby disposed of as not

pressed.

-~

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/18.06.2021




Dharambir sj;,
gh Vs Star
CA No. 43672018 S

CNR No. DLCTUI-BIS??E-ZD]E

ovt of NCT of Delhi

18.06.202]

File/matter taken up today in compliance of Office
Order No. 6/R/RG/DHC/2021 dated 14.05.2021 pertaining to
pre-ponement of summer vacations and system of hearing of
matters before Delhi District Courts w.e.f. 17.05.2021 upto
30.06.2021.

Proceedings conducted through Video Conferencing.
Present: Appellant in person (through VC).

Sh Anil, Ld. Addl. PP for State (through V).

Heard.
Now, to come up on 12.1022021 for purpose fixed.

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts
Delhi/18.06.2021




Bishan Chand Vs Vikas Sethi
CR No. 52372019 Gy s

CNR No, DLCT01-011443-2019

18.06.2021

File/matter taken up today in compliance of Office
Order No. 6/R/RG/DHC/2021 dated 14.05.2021 pertaining to
pre-ponement of summer vacations and system of hearing of
matters before Delhi District Courts w.e.f. 17.05.2021 upto
30.06.2021.

Proceedings conducted through Video Conferencing.
Present: None for petitioner.

None for respondent.

None has appeared for parties.
Now, to come up on 12.10,2021 for purpose fixed.

ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts
Delhi/18.06.2021




Pooja and Ors Vs State
CR No. 684/2019
CNR No. DLCT01-014615-2019

18.06.2021
we of Office

File/matter taken up today in compliar
Order No. 6/R/RG/DHC/2021 dated 14.05.2021 pertaining to
pre-ponement of summer vacations and system of hearing of

District Courts w.e.l. 17.05.2021 upte

matters before Delhi

30.06.2021.
Proceedings conducted

through Video Conferencing,.

Mone for petitioners.

Present:
Sh Anil, Ld. Addl. PP for Srate (through VC).

Heard.

None has appeared for petitioners since morming.

21 for purpose fixed.

Now, 10 come upon 12.10.

(Decpak Dabas)
ASJ/Special Judge, NDP5

(Central) Tis Hazari Courts
Delhi/18.06.2021




Sate Vo Baljinder Shugh 40 Biting
FIR Na. T
s Subizi M andi

CNR No, G TOL- 062917 2026

b0, 2052

File/matter taken up ioday in compllance of Office
Order No, G/URGDHC2021 dated 140%5,2021 pertaining i
pre-ponement of summer vacations and system of hearing of
matters before Dellid District Conurts weld, 17052021 upls
H.06,2021,

Proceedings conducted through Video Conlerencing.
Presem ShoAnil, Ld, Addl. PP for Seate {through VC),

Accused 18 abwem

Haeard

Now, 1o come up on 1L10.2021 for purpose fixed

iAo arguments on charge |

(Drepak Dabas)
AS)/Special Judge, NDPS
(Cemyral) Tis Hazart Cours

Dethi/18.06. 2021




State Vs Shiv Parkash @ Baddi
FIR No. 1972019 i,
PS Pahar Ganj

CNR No. DLCTOY -003266-2020

18.06.2021

File'matter taken up today in compliance of Office
Order No. 6/R/RG/DHC/2021 dated 14.05.2021 pertaining to
pre-ponement of summer vacations and system of hearing of
matters before Delhi District Courts w.ef. 17.05.2021 upto
30.06.2021.

Proceedings conducted through Video Conferencing.
Present: ah Anil, Ld. Addl. PP for State (through VC).

Accused is absent.

Heard.

Now, w come up on 11,10.2021 for purpose fixed

Le. arguments on charge. Q/

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/18.06.2021




Sate Vs Pappy Kumar and an
. T,
FIR No. 1652016

1{.\‘ Crime Branch (Central)
CNR N, DLCT01-002195-2017

L OG.202

File/matter taken up today in compliance of Office

Order No,

GR/RG/DHC/2021 dated 14.05.2021 pertaining to

pre-ponement of summer vacations and system of hearing of

matters before Delhi District Courts w.ef. 17.05.2021 upto

30.06.2021.,

Proceedings conducted through Video Conferencing.

Present:

Sh Anil, Ld. Addl. PP for State (through VC).

Both acensed persons are absent.

Heard.

Now, to come up on 11.10/2021 for PE.

(De

ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts
Delhi/18.06.2021




.er.-lll.' Vs Himanshy
FIR No, S588/2016
S Barard

CNR No. bLo T A03B8e-2017

106,202

File/matter taken up today in compliance of Office
Order No, 6/R/RG/DHC/2021 dated 14.05.2021 pertaining to
pre-ponement of summer vacations and system of hearing of

matters before Delhi District Courts w.ef, 17.05.2021 upto
H0.06.2021,

Proceedings conducted through Video Conferencing.
Present: Sh Anil, Ld, Addl. PP for State (through VC).

Accused is absent.

Heare.

MNow, to come up on 11.10.23021 for PE.

ASY/Special Judge, NDPS
(Central) Tis Hazari Courts
Delhi/18.06.2021




State Vs Rajiv Kumar ang
FIR Nao, 6742015 Bty

PS Pahar Ganj
CNR No. DLCTﬂl-{IﬂEﬂB&-EI}l?

18.06.202)

File/matter taken up toda

Y in compliance of Office
Order

No. 6/R/RG/DHC/2021 dated 14.05.2021 pertaining to

Pre-ponement of summer Vacations and system of hearing of
matters before Delhj

30.06.2021.

District Courts w.ef. 17.05.2021 upto

Proceedings conducted through Video Conferencing.
Present: Sh Anil, Ld. Addl. PP for State (through VC).

Both accused persons are absent.

Heard.

Now, to come up on 11.10.2021 for PE.

(Desfiak as)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/18.06.2021



state Vs Pankaj Kamar

FIR No. 52/2017

Ps Kashmere Gare

CNR No. DLCT01-009613-2017

18.06.2021

File/matter taken up today in compliance of Office
Order No. 6/R/RG/DHC/2021 dated 14.05.2021 pertaining to
pre-ponement of summer vacations and system of hearing of
matters before Delhi District Courts w.e.l. 17.05.2021 upto
30.06.2021.

Proceedings conducted through Video Conferencing.
Present: Sh Anil, Ld. Addl. PP for State (through VC).

Accused is absent.

Heard.

Now, to come up on 12.10,2021 for PE.

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/18.06.2021




State Vs Hasim and anr.
FIR No. 133/2017

PS Nabi Karim

CNR No. DLCT01-012926-2017

18.06.2021

File/matter taken up today in compliance of Office
Order No. 6/R/RG/DHC/2021 dated 14.05.2021 pertaining to
pre-ponement of summer vacations and system of hearing of
matters before Delhi District Courts w.e.f. 17.05.2021 upto
30.06.2021.
Proceedings conducted through Video Conferencing.
Present: Sh Anil, Ld. Addl. PP for State (through VO).
Both accused persons are absent.

Heard.

Now, to come up on 12.10.2021 for PE.

ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts
Delhi/18.06.2021




State Vs Shivam
FIR No. 34272020

Under Section 39
PS Pahar Ganj 2/397/a11 IPC

18.06.2021

Proceedi
L eedings conducted through Video Conferencing
resent application has been filed on behalf of
ac i y
cused/applicant named above for grant of regular bail.

Present: ni
sent: ]Sh Anil, Ld. Addl. PP for State (through VC).
O is also present (through VC).
Ld. Counsel for accused/applicant (through VC).

Heard. Perused.

Ld. Counsel for accused/applicant argued that
accused/applicant has been falsely implicated in this case.
Accused/applicant was arrested on 17.10.2020 and he is in
custody since then. The present case is pertaining to robbery of
Rs. 250/- only and the whole story has been concocted by
complainant/victim. Investigation of the case is complete.
Charge-sheet has been filed. Conclusion of trial is likely to take
time. No useful purpose will be served by keeping
accused/applicant in jail.

On other other hand, Ld. Addl. PP for State has
strongly opposed the application in hand on the ground that
allegations against accused/applicant are of very serious nature
and previously also accused/applicant was involved in one case

of similar nature.
| have duly considered the rival submissions. 1have

perused the record carefully.
Present case is pertaining 10 robbery of Rs. 250/-

/applicant was arrested on 17.10.2020 and he is in

only. Accused




v

Custody  sj
Y Since l'h&ﬂ Th@ fECUVEl’y has ﬂlmﬂ.ﬂ}" been effected,

:?;:‘f‘:::[!::‘:!:lem and charge-sheet has been filed. Trial
mence and conclusion of the same is likely
tn. lﬂk@ much time, No useful purpose will be served by keeping
dccused/applicant in jail,

Keeping in view totality of facts and circumstances,
accused/applicant is admitted to bail on his furnishing personal
bond in the sum of Rs. 20,000/~ with one surety in the like
-amount to the satisfaction of this court.

Application stands disposed of.

Copy of order be sent to Ld. Counsel for

accused/applicant through e-mail/approved electronic mode.

w'b'

(Deepak Dabas) :
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/18.06.2021




